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For cleeti to® 08 L neanee Hoame of the House

.hl'.l: From. PURAT - B .. .........Constituency(Nome of tae Uanstitic o o

i 1 Affidavit 1o be Fuenished by the canaidate alongwith Numination Paper
‘310‘9: Yo 3 Before the Rety :nmpﬁ Officer
)

! : winfdaugh: rfwd Ay ARIVM RAT ;
) ‘.j,.“_ “ p’m-.,f'" ﬂ;_:.mht BPu R, PiomuEkpen
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"> Election, do hereby solemniy affirm and swle on oath s under:-
{ firike out whichever is non applicable)

flll | am & candidute set up hy B L P ......... —{name of the pelitical p-a.rty b contesting 0y an
¥ Independent candidate,
(1) Details of PAN and status of filing of Incoms tax return
8l No, | Names S A Permanent The financial year for | Total income ]
Account Mumber | which the last i shown In Income
{PAN) Income-tax return has | Tax Return ( in
15 . o been filed _(Rupeesy |
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4 D&pﬂndm; z 1 i B (o ] =
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{3) The following case(s) is/ are pending against me in which cognizance has been taken by the courg:-

['SL | Offence Description a
Na. . ity )
{a) | The details of cases where the court has taken | O[S U7 1WE 171 342 23,353 229 |
cognizance, Sections of the Act and description t ' |
of the offerce for which cognizance taken 574, awd 5T
h (b} | Mame of the court, Case Mo, and Date of order Ml —}?_ﬂﬁ'mezl: L&
aki ; 10 P emel hee
taking cognizance : E‘H‘/ &w 5+£Ln45 N‘Jl-
E_‘I Dretails of Appeal (s) / Application{s) for rtﬂuinn
(1f any) filed against the above order(s) * l }R

4. Cases in which I have been convicted by a court of law({other those rnl’-.-rmd e in Form 26):

i{a) | The details of cases, Sections of the | B I D
i Act and description of the offence for | %
I which convicled ; | .
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uh]'. Mame of the Courlis). Case Mo, and |

J_DMS} of order(s) . L i
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var That | give hecem belew the detubls of o e assets (movable and ioomovable ciey of myseli

mw spouse and all dependents:

A. Detnily of movable assels ;

| Mg .

1. Assets in joint name nlicating the extent of joint ownership will also have to be given

2. In case of d
Mame of B

iyInvestment, the details including Sedal Number. Amount, Diate of Deposit. the Scheme
Institution and Branch are to be given

1. Value of Bonds/Share/Debentures us per the currem market value in Stock Exchange inrespeet o1 histed

companies and as per books in case of non- listed companies should be given.
4. Dependent’, here means a person, substantially dependent on the income of the candidate,
5. Details including amount is to be given separately in respect of each investment)
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Sell

Cashin lmna o

‘Details of Deposits in Bank
accounts (FDRs, Term Deposits
and all other types of Deposits
including saving accounis),
Deposits with Financial
Institutions, Mon Banking
Financial Companies and
Cooperative societies and the
amount in each such deposit
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Details of investment in Bonds,
Debentures/shares and units in
companies/Mutual Funds and
others and the amount.
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u.r, lewelry, bullion and valusble

Details of investment in NS5,
Pastal Savings, Insurance Policies
and investment in any Financial
Instrement in Post office or
Insurance Company and the
armount
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Personal loansfadvance given to
any persan or entity including
tirm, Company. Trust ete, and
other receivables from debuors
and the amount, '

Matar Vehml'ea-"hlrcr&ﬁ.s!
Yachts/Ships (details of Make,
Registration No. ete, Year of

| Purchase and amount 3}

| thlns (give details of weight and
pvalue) - ¢
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& other gssets such .3 valus of

S Mims/interesl
| Caross Total value

3. 17etails of Immovable asscts:
WNeter 1. Properties in joint ownership indicating the cxent of joint ownership vill also have 1o be indicat .4
2 . Each land or building or apartment should be mentioned separmely in this format.)

—
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Description o

Es&r

Location{s)
| Survey number{s)

AlPex
Anroe X U e
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l‘»'tiI l.aw nnri._]r

“!ftpendanl-l

Dependent-1 I}nptndul-J |

Ares (Total measurement in
acres)

Whether inherited property
{ Yes or NO)

"Date of purchase in case of self
nequired property

Cost of Land (in case of
purchase)at the time of
purchase

ey
"

Any lnvestment on the fland by
way of development,
construction ste,

Approximate Current market
wajue

lrn-ppn:l : !_"(‘rli N

20 0o, voef |

(i)

Location(s)
Survey number(s)

At Pes
Prowsnae-x g €

AT fex
Prerrexux e

Area (Totel measufement in
sg. ft.)

Whether inherited property
(Yes or NO)

Date of purchase in case of self
acquired property

Cost of Land (in case of
purchase) at the time of
purchase

Y7ooop).-

Any Investment on the land by
way of development,
construction etc.

Approximate Current mnrb:et
value

{iii) |

| Commercial Bulldings '
| (including apartments)

i -Location(s)

| Burvey numbern(s)

IO E

»

rﬁuilt up Area (Total
| megasurement in 5q. L)




¥ wiher inheried PRIy
(" e or NOY

|
l_ij ~u of purchase in case of weir
L awrisired praperts

X
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it f property (in case of ]

pi chase) at the lime of
Prthmse
| Ay Investment on the
| puoperty by way of

¥

X

i Adevelopment, consiruction cic.
{ Anproximate Current market
| vahug

apariments, )
-Location(s)
- Survey numben{s)

(iv) | Residential Buildings (including

*

| -

VIl Tsa glyad
|D~h'm?-dht’

Mtz o if ud

Anea (Total measurement in
sg. i)

2R ditng l

L

Built up Area (Total
measurement in sq, f.)

25( i

Whethep inberited property
{Yes or NOY

YA

l
fits

Date of purchase in case of seif
acquired property

M

Cost of property (in case of
purchase) at the time of
urchasa

N

Any Investment on the land by
way of development,
construction efe.

l?rﬂl'l,t-ﬂr_'.'].a

Approximate Current market
vilue
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Others {such as interest in
property)
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Total of Current Market
Value of {i) to (v} above
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i) 1 give herein below the details of ligbili
(Note: Please give separate details of

ties/ dues to public financial institutions and government :-
name of Bank,, institution, entity or individual and amount for each item)

8, -Fmripllun Selr Spouse(s) Dependent-1 | Dependent-2 szﬂdenﬁi
| NU. . £ b
i ; 1 =
[y TL fal [FXL R dme [Taka FrRE
[ty ! : ";’:’t:l: dues to BIII'IWIHII'IEIH oL il iy 2 5 .
| Name of Bank or FI Ebllets o PR 32 -
Amount outstanding H{M#ﬂ | wer) cats
| | Mature of loan _debiead (e Ao ]
= | Loan or dues ta any
individugls! Entity other than .
mentioned in (i) above, ) 3 A b
Name(sy - - M Hax ek Y
A mount outstanding ¥ sec) - 0 f
- _Ha.ture af lehn <5 l:‘f_‘::_l'..r,-hk =




Aty otker hability Et;myi.n'}., ” SRS B e

Grand total of liabilities IS Recma]d % 1 x X

with gavemmment
arcomodation .

Dhues to departments dealing

with supply of water ) ¥ X

Gaver yuient Dues: i

[ues to departments dealing i v A x
|
I

Dues to departments dealing ' 8
| with supply of electricity v ¥ » X l

Dues to departments dealing X ¥
with supply of ' ¥
telephones/mobiles

Dues to departments dealing
with government transport % * x
(including aircrafls and v
|| lelicopters)
Income Tax Dues

Wealth Tax Dues
Service Tax Dues
Municipal /Property Tax Dues

Sales Tax Dues
Any other dues
Grand total of all Govt. dues
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{7) Detalls of on pr occu pation:
a Self.... ﬁ . Whineis
b, Spouse ... fAl4)ro e dS
{(8) My educationgl qualification is as under: . ' : ’
docniEr CF cormmmee o "BRE Bhoy ovivegsihy , MUz 1o Jesr 1993
(Give details of highest School / University education with full form of the certificate/ diploma/ degree course)
(Mame of the School /College/ University and the year in which the course was completed.)

{9). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

1. | Name of the candidate Sh/Smt/Kem. R A COART RAN
2. | Full postal address I:_g' “—IEMF‘“‘T oA Pz Wy
3. | Number and Name of the constituency and N b
ad s £9 AVRA) -
3. | Mame of the Political party which set up the eTP
candidate {otherwise write Independent") S T e S i e e S e
4| (a) Mumber of cases in which conviction order
passed (other than those referred 1o in Form 26) o T
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[ 77 o) Tonl number of Fending casss where the
! coort {5) have laken cognizne

Ve for which lust R BRUTER
Im_'qu"-_‘r_ﬂ-ﬁ.__&?’lul'l‘l liled | _*._S"F
[(a) Candidate AEHPK RinyF Ay~ eoli- el | bS7ISH- |
(b Spowse: AW opD 36e5 3 T AY= 2ei- 3o [ U.57:3ke)—
| (c) Dependents T L '
| &,  Details of Assets and Linbilities in rupees g - ol |
i Description iSeH' | Spouse | Dependent-1| Dependent-tl | Dependent-ill |
.! A Maoveable :9‘]"‘“ .-ﬁ" E]_,_ﬂ."-l?lii'] e ‘1 g g.-u.} i % |
|| Asset (Total value) AR 2L = S >4
Ix. Tonmuovahle lo5s 2 v e W |
! Asset - - — ==
i ki) | Purchase Price and
Development Cost of EEIN.GE{JJ | * /% x
Immovable Property
{Total Value) B
i) A imate Current
[ii) Mm e £ \ :m,'ae._uu}‘ bO2IITH- (g0 m,}d ¥ ¥
Assei (Total Vilue) ]
7 Liabilities _
{i} Government W ¥
dues (Toial) x X A 1 -
(i) Loans from Bank, 2% 59278] 3¥co BT, \
Financial Instirutions andd "~
others (Total) ]
#. | Highest educational qualification;
(Give details of School / University education with full form of the certificate/ diploma/ degree
course) (Mame of the School /College/ University and the year in which the course was completed.) 1|

VERIFICATION

I. the deponent, above named, do hereby verify and declare that the contents of this affidavit are true and correct Lo the
best of my  knowledge and belicf, no pant of it is false and nothing material has been concealed there from. | further
declare that ;

{u} there is no case of conviclion or pending case against me other than those mentioned in items 3 and 4 above:

() 1. miy spouse, or my-dependents do not have uny asset or liability, other than those mentioned in items Sand 6
above,
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vireemcoc-day of..... e 200 e
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Nnte. | AMdavit snould be filed latest by 3040 M on the last date of filing nominations.
2. Affidavit suould be sworn before an Lath Commissioner or Magistrate of the First Class ur hetore i falur

Publiz.
2 Al columns should be filled up and 1 column to he left blank. IF there is no information Lo furnisls i reped ul
any it=m, either “Nil” or “Not aplicable”, as the case may be, should be mentioned

& The affidavit should be either typed o writren legiblv and neat!s



RAM SURAT RAl (SELF)
ANNEXURE- |
DETAILS OF IMMOVABLE ASSETS

AGRICU WD

Location Area Whether inherited Date of Purchase Cost of Land

in Acres Property in case of self acquired incase of purchase
1 Rudha, Boechaha 4Acer 2dismal No 29-03-2008 483724.00
2 Bochaha 15AcerTS Sdis Yes MA NA
Total 19Acer 77 Sdismal

Any Investment A i ul lue

NO 12,00,000.00

NO §8.00,000.00

Total 1,00,00,000.00

NON- AGRICULTURE LAND

Location Area Whether inherited Date of Purchase Cost of Land

s lin Acres) Property in case of self acquired incase of purchase
1 Maithi, Muz 12dismal No 10-11-2009 134000/-
2 Maithi, Muz. Bdismal No 09-11-2009 165000/~
3 Patiyasa, Muz Sdismal No 11-06-2008 171000/~

Total 27dismal

Any Investment Approximate Current Market Value

NO 400,000.00

NC 350,000.00

NO 350,000.00 e g{:

Total 11,00,000,00 T ™ ptS

f
4,3.,; 1
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T
Location
Rudha, Bochaha
Maithi, Muz
Total
Any Investment
NO
NO
Total
TURE LAND

Location

Gaighat, Muz.

Gaighat, Muz.

Patiyasa, Muz
Total

Any Investment
NO

NO
NO

Total

SUBHDRA DEVI (SPOUSE OF RAM SURAT RAI)

AN RE- Il

DETAILS OF IMMOVABLE ASSETS

Area Whether inherited Date of Purchase Cost of Land
finAcres)  Propety  incaseof self acauired incase of purchase
SAcer 12dis Mo 298-03-2008 492000.00
47 Bdismal NA 26-12-2003 8756000
SAcersS.8dismal 559560.00
Approximate Current Market Value
14,00,000.00
£,00,000.
20,00,000.00
Area Whether inherited Date of Purchase Cost of Land
in Acres Property in case of self acquired incase of purchase
3dismal No 21-10-2009 B5000/-
25 5dismal Mo 22-10-2009 280000/
Sdisma No 11-06-2008 171000/~
37 Sdismal
A imate Cu alue
200,000.00
10,00,000.00 1\{&: (rjﬁa
1M
S A

15,50,000.00
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